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Applicant, having required educatienal
quall ficatien,was engased as a Gesneral Assistant
under the Respendents since 1.10,1986 en casual
pasis. Despite the scheme for regularisatien eof
casual empleyees, like the Applicant,issued w.e.f.
179031994, the applicant has net yet been
regularised; feor whieh he preferred this original
Applicatien. It is undisputed new, in ceurse eof
hearing ef this case, that the Applicant is
fully cevered under the scheme for regularisatien
since 1994, The Beasens fer which the Applicant
has net Been regularised bs yet, have net been
given eut by the Respendents. Teday, in ceurse
o f hearing, learned Mditienal Standing Ceunsel
Mr.S.B.Jena, brings en recocd a letter dated
09-04-2002 of the Administrative officer of
shubaneswar Deerdarshan Kendra,wherein it has
been eiearly ‘stated that there was ne reasen

as te why the present Applicant was prevented
¢rem weing regularised in the vest of General

*

Assistant. It has alse been disclesed in the
sald letter dated 09-04-2002 that sresently
a pest eof General Assistant is vacant under the
Respendents; as against which, she can b»e
regularised.As a censequence, after hearing the
Advecate fer the Applicant and Mr.Jena, learned

ASC fer the Respendents and Mr.Kanunge, leacned
Counsel appearing fer the Respondent Ne.S, the
Respendents are hershy dirécted te regularise
the Applicant in the pest of General Assistant/
19c within a peried of ene menth frem the date

o £ receipt of a copy of this erder,
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In the csunter it has been (
disclesed that ne seener a vacaney is
availawle, the applicant shall be regularised
and, therefore, the regularisatien ¢ £ the
Asplicant sheuld be anti-dated frem the date
a vacancy (;:maie under the Respendents,
While anti-dating the regularisatien of the
Asplicant, the fact that a vacancy arese WeB.f,
01-09-2000 1.0, thé date fellewing the retirement
of ene Shri P.C.Khatua sheuld be taken nete of
ani}aeordingly. regularisatien of the Applicant

sheuld be anti-dated. All ocsnsequential arcear .

finanaial menefits (mipus the payments have
already been made) sheuld alse besm released
in faveur ef the Applicant within a peried of

three menths .
In the result, the OA is allewed

in the aferesaid terms.Ne costs. ///Q,
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